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Water Disputes Act 1956 [Placed in Library 
See No LT—1705/72]

12 37 hrs

MESSAGFs FROM RAJyA SABHA

SECRETARY Sir, I have to report 
the following messages received from the 
Secretary of Rajya Sabha —

(l) ‘ In accordance with the provi
sions of rule 111 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, I 
am directed to enclose a copy 
of the Industrial Disputes 
(Amendment) Bill, 1972, which 
has been passed by the Rajya 
Sabha at at its sitting held on 
the 6th April 1972’*

(») ‘ In accordance with the provi
sions of rule 111 of the Rules of 
Procedure and Conduct of Busi
ness in the Rajja Sabha, 1 am 
directed to enclose a copy of 
the Secundeibad and Auranga
bad Cantonments House Rent 
Control Law (Repeal) Bill 1972, 
which has been passed by the 
Rajya Sabha at its sitting held 
on the 6th April, 1972 ”

(in) “In accordance with the provi 
sions of sub rule (6) of rule 186 
of the Rules of Pi otedure and 
Conduct of Business in the Rajya 
Sabha, I am directed to return 
herewith the Contingency Fund 
of India (Amendment) Bill, 1972, 
watch was passed by the 
Lok Sabha at its sitting held on 
the 4th April, 1972, and trans
mitted to the Rajya Sabha for 
its recommendations and to state 
that Hus House has no recom
mendations and to make to 
the Lok Sabha in regard to 

t the said Bill ”

BILLS AS PASSED BY RAJYA SABHA

SECRETARY Sir, I lay on the Table 
of thq House the following two Bills, as 
$4**4 by Rajya Sabha —

Statement correcting 136 
answer to S C

(1) The Industrial Disputes (Amend
ment) Bill, 1972,

(2) The Secunderabad and Auranga
bad Cantonments House Rent 
Control Law (Repeal) Bill 1972

12 38 hrs

PUBLIC ACCOUNTS COMMFITLfc

THIRTY-SECOND AND THIRTY- 
THIRD RFPORTS

SHRIMATI MUKUL BANERJI (New 
Delhi) 1 beg to present the following
Reports of the Public Accounts C ommittee—

(1) Thirty second Report regarding 
action taken by Government on 
the recommendations contained in 
their Hundred and Twenty fourth 
Report (Fourth Lok Sabha) rela 
ting to Depaitment of Civil 
Aviation

(2) Thirty-third Report regarding 
action taken by Government on 
the recommendations contained m 
their Hundred and Fighth Report 
(Fourth Lok Sabha) relating to 
Department of Works, Howstag 
and Urban Development

12 38 hrs

STATEMENT CORRECTING ANSWER 
TO S Q NO 253 n  WAGONS 

HELD UP FOR MINOR 
REPAIRS

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAF1 QURESHf) On behalf 
of Shri K Hanumanthaiya, I beg to make 
the following statement

In reply to part (a) to Starred Question 
No 253, the following reformation was 
given —

Gauge 1970-71 1971-72
Broad Gauge 9193 2864~
Metre Gauge 2900 2558
Narrow Gauge 216 199
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The correct position is as following

Gauge

Broad Gauge 
Metre Gauge 
Nat row Gauge

1970*77 1971-72

9193 8264 "
2900 2558
216 199

12 39 hrs

DKMANDS* TOR GRANTS, 1972-73 

MINISTRY o r  IRRIGATION AND PO W tR

MR SPFAKJ R We are now taking up 
the second stage of discussion of the Gene
ral Budget

The House will now take up discussion 
and voting on Demand Nos 58 to 60, 122 
and 123 reluing to the Ministry oi Irrigation 
and Power for which foui hours have been 
allotted

Hon Members present in the House, 
who are desirous ol moving their cut 
motions, ma> send slips to the Table within 
15 minutes indicating the serial number and 
other details as is the practice in the House

SHRI K SURVANARAYANA 
(Eluru) This is an important subject 
Four hours are not sufficient to have the 
opinion of the House

fW JTO  m

®fk fw ft f t  wmT faw 4  vr 
tr*w *r«rr w t f% ^

srrer *w<?rr 

J i n r  f a *  4
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SHRI K SUR\ ANARAYANA The 
time allotted is not sufficient This is a very 
important subject—irrigation and Power— 
and four hours will not be sufficient... 
(Jnu nuptton)

MR SPFAKLR The hon Member Is 
an old member Allotment ot time is done 
In the Business Advisory Committee The 
Business Advisory Commsttees report and 
the time allotted arc all approved and voted 
by this House At that time the matter 
should have been raised and not now We 
have so many Demands to discuss We have 
dct dcd that the time allotted should not be 
either increased or deci eased We have 
considered the matter in detail There is 
no way out
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$ 1 ?r *rr*5fte nr% *
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♦Moved with the recommendation of the President.


